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INSTRUCTIONS FOR RECORDING OF VOTES AT BIENNIAL
ELECTION TO THE LEGISLATIVE COUNCIL OF UTTAR
PRADESH/COUNCIL OF STATES

A. METHOD OF VOTING :--

I. For the purpose of voting use only the violet sketch pen supplied by the

Returning Officer, which will be handed over to you along with the ballot paper. Do not

“use any other pen, pencil, point ball pen or any other marking instrument as that will
invalidate your ballot paper.

2. Vote by placing the figure "1" in the column marked "order of preference"
provided opposite the name of the candidate whom you choose as you first preference.
this figure "1" shall be placed opposite the name of only one candidate.

3. Even if the number of candidate to be elected is more than one the figure (1)
shall be put opposite the name of only one candidate.

4. You have as many preferences as there or contesting candidate irrespective of
the number of candidates to be elected. For example if there are five contesting
candidates and only two are to be elected you can mark preference form 1 to 5 against the
candidates of your choice in order of your preference.

5. Indicate Your further preference for the remaining candidates by placing in the
column marked order of preference provided opposite the names of such candidates the
subsequent figures 2, 3, 4 etc. in the order of your preference.

6. Make sure that you put only one figure opposite the name of any candidate and
also make sure that the same figure is not put opposite the names of more than one
candidate.

7. Preference shall be indicated in figures only i.e. 1, 2, 3 etc. and shall not be
indicated in word one, two, three etc.

8. figures may be marked in the international form of Indian numerals like 1, 2, 3
etc. or in the Roman form I, II, I1I ete. or in Devnagari form 1, 2, 3 or in the form used in
any Indian Language recognised in Schedule VIII of the Constitution.

9. Do not write your name or write any words or put your signature or initials on
the ballot paper. Also do not put your thumb impression these will make your ballot
paper invalid.

10. It is not sufficient to put a mark " V" or “x” against the candidate of your
choice to indicate your preference. Such ballot papers will be rejected. Indicate your
preferences only in figures "1", "2", "3" etc. as explained above.

11. To make your ballot paper valid, it is necessary that you should indicate your
first preference by placing figure '1' against one of the candidates. The other preference
are optional i.e. you may not indicate the second and subsequent preference.
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Provisions for None of the Above (NOTA):-

12. (i) Marking against NOTA shall be by way of writing figure 1, 2, 3 etc. as in th case
of marking preferneces for candidates,i.e. in international form of Indian numerals or in
the roman form or in any Indian language;

(ii) If preference 'l'is marked against NOTA , it shall be treated as the case of not
voting for any of the candidates and such ballot shall be treated as invalid, even if '1' is
also marked against any other candidate in addition to being marked against NOTA.

(iii) If '1' preference is validly Marked against one of the candidates and second
differences mark against NOTA, such ballot paper shall be treated as valid for the
candidate for whom1* prefernce has been marked, provided there is no other ground to
invalidate it, under rule 73(2). In such case, at that stage of examining 2" preference, the
ballot paper shall be treated as exhausted as the 2" preference is marked against NOTA.
Similarly, if 1 and 2" preferences are validly marked against a candidate each and i
preference is marked against NOTA, the ballot shall be valid for the first count and for
the purpose of the 2" preference, but, at this stage of examining the 3" preference, if
such stage comes, the ballot shall be treated as exhausted. These instructions shall apply
for subsequent preferences also.

(iv) If 1* preference and subsequent preferences, if any, are validly marked against
the candidates and cross/tick is marked against NOTA, the ballot paper shall not been
rejected as invalid only on this ground, and the preferences mark against the candidate
shall be considered and counted accordingly. However, the general provisions of the rules
and the commission's instructions regarding marks that me identify the voter shall apply
in the case of the mark against NOTA option, and if the RO considers that the mark put
therein reasonably points towards identification of the voter within the meaning of rule
73(2)(D), that would render the ballot liable to rejection on the ground.

B. INVALID BALLOT PAPERS :-
A ballot paper shall be invalid on which—
1. the figure "1" not marked;
2. the figure "1" is set opposite the name of more than one candidate;

3. the figure "1" is so placed as to render it doubtfull to which candidate it is
intended to apply;

4. the figure "1" and some other figures like 2, 3, etc. are also set opposite
the name of the same candidate;

5. the preferences are indicated in words instead of in figures;
6. there is any mark or writing by which the elector can be identified ; and

7. there is any figure marked otherwise than with the violet sketch pen
supplied by the Returning Officer for the prupose of marking such figures.

P.S.U.P.-L. 37 L.A. (63)—06-06-2016—500 (Computer).
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Rule 39-A, 39-AA of the Conduct of Elections Rule, 1961

39-A Maintenance of secrecy of voting by electors within Polling Station and
Voting Procedure:-

(1) Every elector, to whom a ballot paper has been issued under rule 38-A or
under any other provision of these rules, shall maintain secrecy of voting within
the polling station and for that purpose observe the voting procedure hereinafter
laid down.

(2) The elector on receiving the ballot paper shall forthwith-
(a) proceed to one of the voting compartments;

(b) record his vote in accordance with sub-rule (2) of rule 37-A with the
article supplied for the purpose;

(c) fold the ballot paper so as to conceal his vote;

(dj if required, show to the presiding officer, the distinguishing mark on
the ballot paper;

(e) insert the folded paper into the ballot box ; and
(f) quit the Polling Station.
(3) Every elector shall vote without undue delay.

(4) No elector shall be allowed to enter a voting compartment when another
elector is inside it.

(5) If an elector to whom a ballot paper has been issued, refuses after warning
given by the presiding officer to observe the procedure as laid down in sub-rule
(2), the ballot paper issued to him shall, whether he has recorded his vote thereon
or not, be taken back from him by the presiding officer or a polling officer under
the direction of the presiding officer.

(6) After the ballot paper has been taken back, the presiding officer shall
record on its back the words "Cancelled: voting procedure violated" and put his
signature below those words.

(7) All the ballot papers on which the words "Cancelled: voting procedure
violated" are recorded, shall be kept in a separate cover which shall bear on its
face the words "Ballot papers: voting procedure violated".

(8) Without prejudice to any other penalty to which an elector, from whom a
ballot paper has been taken back under sub-rule (5), may be liable, vote, if any,
recorded on such ballot paper shall not be counted.




@)
: |

[39AA Information regarding casting of votes- (1) Notwithstanding anything
contained in rule 39A, the Presiding Officers shall, between the period when an elector
being a member of a political party records his vote on a ballot paper and before such
elector inserts that ballot paper into the ballot box, allow the authorised agent of that
political party to verify as to whom such elector has cast his vote:

Provided that if such elector refuses to show his marked ballot paper to the
authorised agent of his political party, the ballot paper issued to him shall be taken back
by the presiding office or a polling officer under the direction of the presiding officer and
the ballot paper so taken that shall then he further dealt with in the manner specified in
sub-rules (6) to (8) of rule 39A as if such ballot paper had been taken back under sub-rule
(5) of that rule.

(2) Every political party, whose member as an elector casts a vote at a polling
station, shall for the purposes of sub-rule(1), appoint, inform 22A, two authorised agents.

(3) An authorised agent appointed under sub-rule (2) shall be present throughout
the polling hours at the polling station and the other shall relieve him when he goes out of
the polling station or vice versa.]

P.S.UP.-L.38 L.A. (64)-—6-6-20]6—500 (Computer).
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